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BEFORE THE NATIONAL GREEN TRIBUNAL

NEW DELHI (PRINCIPAL BENCH)

Original Application No. 414/2023

In the matter of:

Avtar Singh & Ors.

• . . . . . . Applicant

V/ S

State of Punjab & Ors.

B + + + Respondent

RepIY in the form of Affidavit by Himanshu Jain9

IAS, District Magistrate, Ludhiana

It is most respectfully showeth:

1- That, the matter as contained in O.A No. 414 of 2023 titled as

Avtar Singh V/s State of Punjab is listed before this Honble

Tribunal on 23.09.2025.

2' That undersigned is posted as District Magistrate> Ludhiana

and thus filing the

UD\t
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3. That Hon1)Ie National Green Tribunal was pleased to pass the

orders dated 15.05.2025 (attached as Annexure R_1/ 1) > the

gist of which is reproduced as under: -

2. He has nrther referred to the Paragraph 4 of the report

submitted by the Deputy Commissionery Ludhiana stating

about the estimate of Rs. 8.92 crores for addressing the

Lssue of extension rising main by crossing existing Syphon,

“"d Pati(lta feeder Canal to the dotunstream side ,f LASARA

drain, so as to pretlent permanent water stagnation and

pond JoFWtatton. He submits that though the timeline was

provided in paragraph 6 of that affIdavit (page 245)> but

even after the expiry of the said tirrtetirte, the requisite action

has not been taken.

3. Learned Counsel appearIng for the State of Punjab submits

that she has recentIY been engaged and seeks four weeks’

tIme to prepare the matter and obtain instructions.”

4' in llght of the above order of the Honble National Green

Trlbunal, the concerned departments were directed vide letter

no- 18666/MA dated 29-05-2025, lettef no. 20996–02/MA

dated 27–06–2025 and letter no. 30072/MA dated 18_09_2025

to submit a compliance report in pursuance of the directions

passed by the Honl3le Tribunal in the said matter

5' That in compliance with the orders of the Honble National

Green Tribunal dated 05.2025
MA(J./ it is humbly submitted that
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the report vide letter no. 345 dated 19-09-2025 has been

received from the Sub-Divisional Magistrate, Payal in

accordance with the directions of the Honl)Ie NGT (Attached

at Annexure R- 1/2).

6. It is humbly submitted that the compliance with the directions

of the Honl)Ie National Green Tribunal has been duly ensured

and necessary instructions have been issued to all the

concerned departments for strict adherence.

7. That the undersigned has abi(led by the instructions earlier

issued by the Honl)le National Green Tribunal. In view of the

compliance reported hereinabove, it is respectfully submitted

that the present report may kindly be taken on record and the

Original Application No. 414 of 2023 may be disposed of with

appropriate orders. It is further submitted that any future

directions passed by the Honl)Ie Tribunal shall be complied

with in letter and spirit.

It is therefore, prayed that the Original Application No. 414 of

2023 may kindly be disposed of with appropriate orders.

Submitted by

/

Jain, IAS)Him
F:

LudhianaM;gis4r;

' T:wu}::t:“Executi-ve Magistrate
LU DHI ANA

(
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Verification: -

Verified that the contents of para no. 1 to 7 of the above

repIY are true and correct to my knowledge as derived from the

official record. No part of the above reply ii false and nothing

material has been kept concealed therein.

+. A i -('-\\

Dated -lq -oS-' 2.{ 3-

Place - LuDHZANA

(H: .shu J

diE\rate

};II* -q: ain, IAS)
LudhianaDistrict
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Item No. 14 Court No. 1

BEFORE THB NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 414/2023

Avtar Singh & Ors. Applicant(s)

Versus

State of Punjab & Ors. Respondent (s)

Date of hearing: 15.05.2025

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICAL MEMBER
HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Ankit Midha, Adv. for Applicant (Through VC)

Respondents: Ms. Savi Nagpal, AAG for the State of Punjab
Mr. Naginder Benipal & Mr. Udit Vaghela, Advs. for Punjab PCB (Through

Mr. Prashant Manchanda, Adv. for R - 3
Mr. Sarthak Gupta, Adv. for R - 4 (Through VC)
Mr. Abhinav Jain, Adv. for R - 8

VC)

ORDER

1. Learned Counsel for the Applicant has referred to the Paragraph 5

of the report of Punjab Pollution Control Board (PPCB) dated 28.06.2024

and has submitted that the shortcomings which were pointed out in that

report have not been cured till now. Paragraph 5 of the report is quoted

below:

“5) That after hearIng offIcers of the Board and various other
departments as mentioned aboue, the Chairman of the Board
considering the facts and circumstances of the case and
material facts has decided as under.

a) The EO> MC1 Khanna and DDPO, Doraha shaLL take aLI
metnures to remove the said stagnation in uiLtage

Jargart by 20/ 05/ 2024,

b) The EO, MC, Khanna with the Department of Soil &
Water ConservatIon shaLI prouide outLet on the pipeline
at appropriate points, so as to maximize utilization of the
treated wastewater for agricuLtural purposes.

1
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C) The Department of Soil and Water Conservation shall
prepare Detailed Project Report (DPR) for utilizatIon of
remaining 9 MLD of treated u>astewater from STP of
capacity 29 MLD for the agrIcultural purposes tuittlin 15
clays.

d) The Drainage-cum-Mining and GeoLogy Division
Department of Water Resources, Punjab, Sangrur shalt
ccLnyout desiLting of Lassara drain by 217 c)5/ 2024
through anY means to ensure the continuous flow of
water in the drain.

e) The Principal Secretary, Local Government shall be
apprLsed regarding non-serIous approach of the MC>

I<hanna in defending the Govt./ Authorities in the matter
of OrIginal Application no. 414/ 2023 titled as Aut(Ir
Singh & Others V/ s State of Punjab & Others.

f) The Principal Secretary, Water Resources, Punjab shall
be requested to take appropriate action against the
Executive Engineer, Drainage-cum-Mining and Geology
Division, Department of Water Resources> Punjab>
Sangrur for not appearIng in the hearing before the
Chairman of Punjab PoLLution Control Board in relation to
an Important matter i. e. Original Application no.
414/ 2023 titled as Avtar Singh & Others V/ s State of

Punjab & Others, as he was to inform about the status of
de-sitting of Lassara drain.

gI Emironmentat EngitLeer, Regional OffIce, Fatehgarh
Sahib and Executiue Engineer, PWSSB, Sangrur shaLt
personaLLY verify the eLectricity bills and means of
operation of the STP to ascertain the Tegutar operation of
the STP. They shall submit their report/
recommendations, within 7 days. ”

2. He has further referred to the Paragraph 4 of the report submitted

bY the Deputy Commissioner, Ludhiana stating about the estimate of Rs.

8.92 crores for addressing the issue of extension rising main by crossing

exlsting SYphon and Patiala feeder Canal to the downstream side of

I'ASARA drain, so as to prevent permanent water stagnation and pond

formation. He submits that though the timeline was provided in

paragraph 6 of that affidavit (page 245), but even after the expiry of the

said timeline, the requisite action has not been taken.

2
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3. Learned Counsel appearing for the State of Punjab submits that

she has recently been engaged and seeks four weeks’ time to prepare the

matter and obtain instructions.

4. Learned Counsel for the PPCB also submits that the CTO for the

STP in question had expired in December 2024. Hence a fresh application

has been made on 23.03.2025 which is pending. On instructions9 he

further submits that the environmental compensation of Rs. 2.82 crores

was imposed upon the Municipal Council, I(hanna and the said amount

has not been recovered till now. He also seeks four weeks’ time to place

on record the details in this regard by way of the affidavit.

5. List on 23.09.2025.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Arun Kumar Tyagi, JM

May 15, 2025
Original Application No. 414/2023
dv. .

Dr. Afroz Ahmad, EM

3
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Office of The Sub Divisional Magistrate, Paval (Ludhiana)

To.

The Deputy Commissioner.
Ludhi:ana.

No. 345 . Dated: 19-09-2025

Subject- Regarding order passed by IIon'ble NCT Original Application No.
414/2023 Attar Singh & others V/s State of Punjab & others.

Reference: Regarding your office letter No. 28348/MA dated 05/09/2025 and letter
No. 30072/MA dated 18/09,“a}25.

With reference to the above case The IIon'bIc National Green Tribunal
\;idc orders dated 15.05.2025 has directed as follows: -

''Hc has further referred to the Paragraph 4 of the report submitted by
the Deputy Commissioner. Ludhiana stating about the estimate of Rs. 8.92 crores for

addressing the issue of extension rising nrain by crossing existing Syphon and Patiala
feeder Canal to the downstream side of LAS ARA drain. so as to prevent permanent

water stagnation and pond formation. He submits that though the timeline was
provided in paragraph 6 of that af6davit (page 245). but even after the expiry of the

said tion line. the requisite action has not been taken.

The detailed report regarding the above submitted by the Punjab Water
Supply and Sewerage Department to this office \’ide Letter No. 4929 dated 19.09.2025
(COpy attached ).

The report is hereby submitted for your kind perusal and Further action
please.

P ++JAC

qua :<! ales-2 ( lra)
visit)na lagistrate

e63d fguat dFHHc')d,

afuu' a' I

Payal
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Punjab Water Supply and Sewerage Division Ludhiana.

eepwssdivnldh@gmail.com

To,

Sub Divisional Magistrate

Payal .

Letter No: 4929, Date, 19-09-2025

Subject: Regarding Original Application No. 414/2023. Avtar Singh & Ors. Vs State of Punjab
& Ors.

Reference: Deputy Commissioner, Ludhiana’s vide letter No. 30073-77/M.A. dated 18-05-2025.

The report regarding the orders passed by the Hon'ble National Green Tribunal in the

above matter and the letter under reference was sent to your office vide this office's letter No.

4723-28 dated 11-09-2025 and is now again sent to you for your information and further action

by enclosing it with this letter.

( Reports attached)

-sd-

Executive Engineer

Punjab Water and Sewerage Dept.,

Ludhiana.

Endorsement No: 4930 - 4935, Date, 19-09-2025

A copy of the above is also fOIwarded to the following for information and further action, -

1. Director Planning and Design, Punjab Water Supply and Sewerage Board Chandigarh.

2. Deputy Commissioner, Ludhiana.

3. City Engineer, Punjab Water Supply and Sewerage Halqa Ludhiana.

4. Executive Engineer (D3), Punjab Water Supply and Sewerage Board Chandigarh.

5. Executive Officer, Municipal Council }<hanna.

6. Sub Divisional Engineer, Punjab Water Supply and Sewerage Sub Division No.-2 }(hanna

I},A Imdb &M ?„.i&; to tWO A

nWJJ
1\Vr

nhl

Hu39zaTag-2 ',’- '

CaSa huel Bfb}.{au

6Fua'e' I

-sd-

Executive Engineer

Punjab Water and Sewerage Dept. ,

Ludhiana
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dmvzanIgng>e#=BnYggxftrxjTn I
eepwssdivnldh@gmail.com

+pee

@rH98nf+made
tI,Rg I

4929 but, 19-09-2025

hp- Regarding Original Application No. 414/2023- Avtar Singh & Ors. Vs State of Punjab &
Ors
avw - fnlet afmaa . Ilfnm© +it e€gga-Tntva 30073-77/,itH. tfH3tr8.05-2025 + Hell
F€dl

®l8q3k§ug®8wft6t7aex#qf€8uaM8rm8a#af<fuea8Ht d8nat wF
Pgtftfatlaz fen €93ae-T3a gw 4723-28 fH3t lr-09-2025 atff +w rfte€€3a ilIad Ht BIg aaxa

feng3an88qtVa8WIHt 8Evnu9war8atvavet fb3gtftifeta+ftl

88- bOaz

IV
VaHMW#Ira
tfng€/nw9Ht€bIbtsa
$Rnral

176,;int , 49304935 fH3t , 19-09-2025

§Iav3ag=aa6MW6Bgnug WaT&atVdadfb3gfhw gaa iff,-

1. vfe8K?a=mf8au9fgM%,=fnuv?awwtw9Ht€&8wdgtaql
2. fg-l?tvfillma.8fbbrol
3. faalanfVgt8bxadnyvaaT81wEtuglit#a8w8ftIbnal
4. vaqvatfV#t6tbn(8t3),4wv?awwdb8HtM8a3€gtar€1
s. VaRNqqwBHa,8aTa#H8gNI
6. @+YwfgHt6bHa,-?wav?anrwtugFit€aq@ltjgr58-2€n I

IV
HaddiNaH}Ha

b tliw€/nw9Ht€8ii gsa
ahIra

T+1-2 (}m)
€EnJ

t
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REPORT

OA No. 414/2023 titled as Avtar Singh & Ors. Vs State of Punjab & Ors.

The case No. 414/2023 titled Avtar Singh & Ors. Vs State of Punjab & Ors. is under consideration before

the Hon’ble National Green Tribunal. The next date of hearing is fixed for 23/09/2025.

It is hereby submitted that, in reference to the directions of the Hon’ble NGT dated 15/05/2025 under

Serial No. 2, regarding extension of Rising Main Pipe line, an estimate amounting to Rs. 8.92 Crore was

prepared. In this regard, Nagar Council Khanna vide letter No. 297 dated 28/05/2025 (copy enclosed as

Annexure A) has intimated that:

For cleaning ofLasara Drain, you had earlier prepared and sent to Nagar Council Khanna a cost estimate

of Rs. 848.06 lakh for Construction of Secondal]' Pumping Station (SPS), laying of 80(Imm i/d DIK-9

Rising Main. I(X10mm i/d RCC NP2 Gravity Main including the cost of O&M for fIve years at \’iIiage

Jargari (End point of existing Gravity Main Hatch box of 1000mm i/d pipe) at Khan tta Town, District

Ludhiana. In this regard, Municipal Council Khanna placed the matter in the House meeting vide

Resolution No. 18 dated 02/07/2025 (copy enclosed as Annexure B). However, all councillors

unanimously decided that Municipal Council Khanna does not have sufTicient funds for execution of this

work and that the matter be kept pending until funds are available.

Subsequently, vide Resolution No. 106 dated 26/05/2025 (copy enclosed as Annexure C), Municipal

Council Khanna further decided that the STP is already discharging treated water, and the samples are

achieved the prescribed norms. Treated water has been flowing into Jargari Drain from the last 20 years

and there has never been any issue. Earlier obstruction was only due to non-cleaning of a pond, which has

been cleared by Municipal Council Khanna and the water is flowing smoothly without any hindrance.

Therefore, the estimate of Rs. 8.92 Crore is not required, as it would amount to misuse of public funds. It

is requested that feasibility may be checked at site and as per actual ground situation, a fresh estimate may

be prepared and sent to Municipal Council Khanna.”

e65d bud ahfH6B,
©RPrul
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In respect of the above, a joint inspection was carried out on dated 23/06/2025 and 18/07/2025 by officials

of Punjab Water Supply & Sewerage Board and Municipal Council Khanna, the Gravity Main pipeline

( 1000 mm i/d) laid from STP Khanna up to Lasara Drain in Village Jargari, having a total length of about

17 km up to the upstream side ofLasara Drain near Patiala Feeder.

During inspection, it was observed that the STP is functioning smoothly as per its designed capacity, and

electricity bills are corresponding to consumption and paid by Municipal Council Khanna at its own level.

(report enclosed from EE PPCB & PWSSB – Annexure D).

It was further observed along the 17 km long Gravity Main line that some villages, such as lkolaha, lkolahi

and other adjoining villages, are discharging pond water illegally into the treated water Gravity Main line.

(Photographs enclosed as Annexure E)

The Google Coordinates of such locations are as follows:

1. Lat 30.69320'’N , Long 76.167'’E

2. Lat 30.69320'’N , Long 76.16720'’E

In addition, untreated water of Village Jargari pond and the drain are mixing with the treated water

discharged into Lasara Drain which passes beneath the Patiala Feeder canal. This is also causing

obstruction in the flow of water at the downstream side ofLasara Drain.

Keeping the above consideration of all facts, the team suggested the following measures:

1. The points where untreated water from villages is being discharged illegally into the 17 km long

Gravity Main line must be closed by the concerned department, and the villages must manage their

untreated wastewater at their own level.

2. The untreated pond water of Village Jargad and the drain must be prevented from mixing with the

treated effluent of STP at Lasara Drain beneath the Patiala Feeder canal, for which necessary

measures must be takejI by lthe c?ncerned departments.

HUd;Z aFB-2 (}ra)

edd,I hua ahrnas,
BFUU'e' !
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3. At the downstream portion of Lasara Drain it is observed that the drain must be immediately

cleaned so that water can flow without any hindrance. The concerned department should carry out

this work urgently.

This report is hereby submitted for your kind perusal and further necessary action.

Sub Ii lneer9IS

& Sewerage Sub Division No. 2, rw,ET: gEt;;„,. „„,„„ana.

,2 (Ha)
a$1aHa!

efLPH'e' I
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-ILI- Translation
Dated 28.05.2025

Annexure A

M.C. Khanna no.297

To

The Executive Engineer,

Punjab Water Supply Sewerage Board

Ludhiana.

Sub: After checking the feasibility, prepare and send an estimate

according to the situation on the spot
SirI

Regarding the above subject, it is requested that you personally take

action for cleaning the Lasara drain Cost Estimate for Construction of

Secondary Pumping Station (SPS). Laying of 80C)mm i/d DIK9 Rising

Main, 100C)mm tI d RCC NP2 Gravity main and including the cost of

O&M for five years at Village Jargari (End point of existing Gravity main

Hatch Box of 100C)mm nd Pipe) at Khanna Town, Distt. Ludhiana. After

this, the Khanna Municipal Council passed resolution no. 106 dated 26-

05-2025. It was decided that the Being treated water of the STP and its

samples are being passed continuously, Water has been flowing in the

Jargari drain for 20 years There has never been any problem in this regard

before, the water blockage that had occurred earlier was due to non-

cleaning of the drain. The Khanna Municipal Council has removed the

blockage and the water is flowing continuously. Now there is no

obstruction of any kind. Therefore, there is no need for an estimate of Rs.

8.92 crore. This is misuse of public funds. In this regard, you are

requested to go to the spot and check the feasibility and report according

to the situation on the spot and prepare a new estimate and send it to the

Khanna Municipal Council.

aT&-2 (m)
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RESOLUTION NO , 18 DATED 02 , 07 , 2024 NAGAR COUNCIL r
KHANNA

Cost Estimate £or
Construction of
Secondary Pumping
station ( SPS ) Laying
of 800MM id DIK9

Rising Main 1000 mn id
RCC NP2 Gravity main
and including the cost
O & M for five yearsat Village Jargar i
(Find Out of existing
gravity main Hatch
Box of 1000 mn ID
(Pipe) at Khanna Town,

Dist:t . :Ludhiana .

Report by Municipal
Branch Municipal
Khanna Engineerthat the letter of
Executive Engineer
Punjab Water Supply
and Sewerage Board
I,udhiana 1 527 dated
09-04-2024 has been
received, in which itis written that the
same amount of water
is reduced by 848.06 .
The same has been sentfor administrative
approval andsubmission of the
estimate and this
estimate has been
approved in the
meeting of the Head
Office Punjab Water
and Sewerage Board's
Estimate/C . P . A .

Approval Coaunittee
meeting held on 05-04-
2024 . Therefore , the
approval of submitting
the equal share of the
estimate is presentedfor consideration in
the meeting of

Municipal Council ,
Khanna

B

„.,;,\h-2 (Ha)
;B33 Bud aRIEn,

bFuu'z' I

Translation Annexure B

Itlhis re96:Luti6h
does not fail
memo No. 3/27/
2022/553/1935
dated 10.10.22
under
Seria no. A to

I agree .

L

According to
resolution no .18 this item
was considered
seriously
regard the Gov .is beingwritten to
either providefunds to the
Khanna
MunicipalCouncil forthis work or
else it is
being done by
the government .This matter is
being seen as aKhanna unit
funds are madeavailable to
the KhannaCouncil for
this work

651



p rt-
Translation Anne}cure C

RESOLUTION NO. 106 DATED 26.05.2025 NAGAR COUNCIL,

Cost Estirnate forTResolution No . 106
Construction of 1 After considering this
Secondary Pumping I matter by the House, it
Station (SPS) , 1 laying : is decided that if the
of 800rrwn i/d DIK9 Rising I treated water of the
Main, i/d } STP of Khanna of the
RCC NP2 Gravity main and } Nagar Council and
including the cost of 1 whose samples are
O&M for five years at 1 continuously coming.
Village Jargari (and f is going to 20 years in
point of existing I the Jargari drain . In
Gravity main Hatch Box 1 this regard, the first
of 1000rmn id Pipe) at i ever visit has been

Dist . I made .

No
Cortunent s

Khanna Town ,
Ludhiana .
The

Original Application
report has been I No . 414/2023 of Before

received from the 1 the National Green
Municipal Engineer , I Tribunal
Branch I Principal Bench , New
Municipal 1 Delhi if Avtar Singh
Council Manna, I filed a case in the

Executive Engineer , I NGT , then the problem
Punjab Water Supply and I was solved due to non-
Sewerage Board, i cleaning of the pond by
Ludhiana , through [ the drains and the
letter 1527 dated 09-04- i panchayat. If the pond
2024 , in which it is 1 and drain have been
written that this I cleaned, it has been
estimate , which costs } completely cured .
Rs . 848.06 lakhs . has I Therefore , it is
been sent to you for I written to the
administrative approval I Sewerage Board that an
and deposit of funds and I estimate of 8 . 50
this estimate has been 1 crores has been sent by
approved in the meeting I you . There is no needof the Head Office I for this . This will be

Water and I misuse of public
Therefore . A

should be

Punjab
Sewerage
Estimate /DPR
Conunittee

Board ' s I funds .
Approval I letter

meeting held i written b the
on 05-04-2024 . 1 Sewerage Board to re-
Therefore , the case for I examine the
approval of depositing 1 feasibility study
funds equal to the [ keeping in view the
estimate is presented i above points ,
for consideration in the I reconsider it as per
meeting of the Municipal I the opinion of the
Council , Khanna . I Expert Officer and if

there is any dispute ,then send the
estimate .

Bud;c aT8g-2 (na)
eB3a hra RfHH83)

aPu,>1'd' I
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Municipa1 Council Khanna Annexure - A
ez3v:araa+Ta,db(f®©fb’mp)

8 aSL Ma@He

Ru&B

MTV#NH#Xa
dirvea7 mwH Xt€87tag
©RpHUI

aiRhaa9ava&gvd3 Ra etxfwtwgnTwtftnf3t,m aa gIla
xaftl

9v8a3 hR Eftft=gag mta thanngtaaxvzt 681 BW

eR Cost Estimate for Construction of Secondary Pumping Station (SPS). Laying of80C)mm

i/d DIK9 Rising Main, 1000mm i/d RCC NP2 Gravity main and including the cost of O&M

for five years at Village Jargari (End point of existing Gravity main Hatch Box of looemm

i/d Pipe) at Khanna Town, Distt. Ludhiana. T 3VlftN 848.06 &f gq et aRt a fBIin

m& =ara fm dn $9fMfdPWT#f=axf3 fw Han RIm gm e& x= 8.18 fm

02-07-2024 WB gt nffw fw fwwea Bw I# {: na +IIaO eV ew III xfa

xa€rfwtna#natatnf3w fa 3am aNa dn WN f8xdwdK7v@ aa€3=

ewq=ft7=€gz $mag 8zg&fbx RV gWr ?for me ifeK eudga717 aha

gN eW XP f I06 fIrst 26-05-2025 WfDU faw IR hIT te IIfta PIlar hI,IT On,IT h

ax.ft.tft v Itf?v WIt mt fur + +In mrm Im Dr vt'aa I ,r3aTa sea ev 20

pHP WaN but bH Hda Tbd afaRaIDfORm Hat Wat + uMa

Tna bwt #tev nngtwnet n8aH3&g@€aDral#=ar7 fFa VaT d& 8w8,1

Vaa7fwt wtt wt wdawyanfvutyzf8+fBnIa ad gavaaaf INx

wt 8.92a8z€t©rft + none advlT3aatf?vuvhR €gta€TqV9 tI ex

Rfqkvwua$8Tgda TtathR&9naa,dlfH aatRaTe PadHM
WTnv fvtt@vm ev& a+3uftnf3Bm a3& =an &Ra gm $ 96iBn ,WiI

hIt&
HUd;e araB-2 (ws)
;93a hua aRIEne,

BfUU'e' I

nUm
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Annexure - B
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VISIT REPORT

Name of the unit: STP 29 MLD KHANNA

Date of visit: 08/08/2025

Visiting officers:
Er Mohit Singla, (Environmental Engineer)

Er Harleen Kaur, (Assistant Environmental Engineer)

Er Balraj Singh Gill (Executive Engineer PWSSB)
Er Amritpal Kam (Sub Divisional Engineer PWSSB)

Observations:

During visit, STP, Khanna 29 MLD was found in operation.
The treated waste water was being partially used onto land for irrigation purpose through the pipeline lay

down by the department of soil conservation and the remaining treated waste water is being discharged
into the pipeline laid for transfer of treated waste water upto village Jargari.

All the components of STP were in working condition.

The water sample was collected from the final outlet of the STP after chlorination and as per physical
observations, the sample of the treated waste water was found almost clear and non-objectionable. The

samples have been sent to water lab Head Office Patiala, PPCB.
Data maintained at the STP with respect to its energy meter, water meter installed at the inlet and outlet of

STP was also verified during visit and the same was found in order, showing continuous operation of STP
for the period 01/01/2025 to July 2025.

The data collected at the site (STP) regarding the quantity of flow treated with the electricity consumed by

the operation of the STP is given as under (from January 2025 to July 2025).

1-
2.

3
4.

5.

6

Table 1- Power Consumption Detail

Total TotalTotal DaysSr. Bill Month rom
ConsumptionConsumption

20-0 i -2025 95466 958683318- 12-2025

32 87588 879602 1-02-2025

819362821 -03-20252 1 -02-20253 Mar-25
8174481342292 1 -03-2025 19-04-2025.254 A

829328253019-05-2025 3019-04-2025May-255

867788634619-06-202519-05-2025 316 Jun-25
87438870723219-06-2025 2 1-07-2025Jul-257

Table 2- Flow Detail

Outgoing(nP)Incoming(m3)Total DaysFromBill MonthSr.

7275577257 1 13 1-0 1 -202501 -01 -2025 31Jan-25
6583006557222828-02-20250 1 -02-2025Feb-252
7751917780543 1 -03-2025 3101 -03-20253 Mar-25
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r-25
25

Jun-25
Jul-25

01 -04-2025

01 -05-2025

01-06.2025

01-07-2025

30-04-2025

31 -05-202 i
30-06-2025

31 -07-2025

720093

750829

767024

717485

726102

750376

757934

The copy of Flow and electricity bills is enclosed as Annexure A.

7. During the course of inspection, the team also examined the pipeline carrying treated wastewater from the
STP Khanna to Village Jargad through gravity. It was observed that at certain locations, including Villages
lkoiaha and lkolahi, flexible pipes have been illegally connected by the villagers to discharge untreated
wastewater into the said pipeline meant exclusively for treated effluent from the STP.

The pipeline carrying treated wastewater from STP Khanna, ultimately terminates at Village Jargari, where
wastewater from the village pond of Jargari as well as stormwater flowing through a natural drain
intermixes with it. Thereafter, the combined flow passes underneath the Patiala feeder (Canal) and

subsequently continues in the form of the Lasara Drain.

8

aL- $ Z
Er kUF

Sub Divisional Engineer
PWSSB

Er MohR Singh, Er Harleen Kaur,
Environmental Engineer, Assistant Environmental

Regional Engineer, Regional

Office Fatehgarh Sahib, Office Fatehgarh Sahib,
PPCB PPCB

PWSSB
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